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JUDGEMENT (ORAL)

tdelivered by Hon ble Mr. Justice S5.K.

Dnaon, Vice-Chairman:

The only prayer pressed at the jar 15 Lthat the

respondenls be
pclitioner for

work require.

Counter-affidavil

the respondents.
The petitiovner had

musier roli

labour in

Garrison

directed

re«engagcmenh’if and when Lhe

In il, the material

worked

to consider the  casc ot

exigenciesasrt

has been filied on behalfl of

averments are Lheso.

for 621 days wilh breakhs as

Engineercy'y No.l  dissar

during Llhe year from March 1884 to September, 14886 on Aaily

bas:s. He was

requirement basis.

empioyed

1n muster roili

against Lne Joo  on
His services were Lermibnaied from L

i

i oA N B 5

{
i
i
¥
i

A




.

* 79«;;32. i owheh he was employed, wers——a-ompe-tad . Thie
‘/petjiimn:f was nol sponsored H‘:&x Lthe Pmplgmenl bExchange atb

the Lime of his iniltial employment as muster roil latrour.

As per insbruclions issued by Lhe nighur autnur;tgl
rotlrenched ex-muster roll who were appointed  Lhrough
Empioyment Lxchangde are to  be considered for regutar

appoinimenl againslt local recruililment sanction.

In paragraph 4.13 of the appliication, it -
asserted lhal the petitioner was registered with the lissar
tmploymenl Exchange since October, 1984, Later on, ne was

registered with Meham Employment Exchange.

% , It is admitled case of the peltitioner that nts
| name was nol sponsored by the Employmeni [xchange. We havce
before Qs an office Memo dated 7.5.1885. This mem

;, provides interalia that having regard to ithe fact wo—the

Lhal casual workers Dbelong Lo the weaker scction of  tne

. ' . _ \ _

society and terminaltion of Lh€gr services wili cause unduc

hardship to them, it has been deci1ded, as a oﬁﬁ time

measure, in consultation with the birecltor-Generai,

Employmenlt and Training, Lthal casual workers recrulted

Lefore the 1ssue  of these instiruclions may be consiaered

for feguiar appointment to Group £’ posts, 1n lerms oi Lhe

general instrucltions, even 1 they were recruited otnerwisc

than Lhrough Lhe employment exchange, provided Lhey arse

eligible for regular appointment in ail other espects.

Admittedly, Lhe petitioner in the instant casc

was given empioyment 1in the year 1984 i.e. beforc Lhe
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issuc of the aforesaid O.M. dated 7.5.1985. The
pelitioner, therefore, can be benefited in Lhe contexi  ui
the said O.M. Admittedly Llhe respondenis c¢mployed Lhe
pelitioner with their open eyes that the petiiloher was not
sponsorcd from the Employment Exchange. Had the petitioner
been told that he should get himsell sponsored [from the
Employment Exchange probably he would have golt his name

sponsored. .

In these circumstances, lhe respondents are
eslopped Trom taking the plea that the petitioner cannoi bo
considered even for re-engagemenl, mainly, because his

' %

initial recruitment 1is bad and he was not sponsored from

the Employment Exchange.

We direct the respondenis to consider tLhe case
of the pelitioner for .reengagement if and when vacancy
occur. While doing so the petitioner be given prefcecrence
over his juniors and over his freshers. The respondents
shall ignore the fact +that +the petiiioner had noi been

sponsored from the Empioyment Exchange.

With these directions, the 0O.A. is disposed

of finally. There will be no order as to costs.

&g_w,(l4lx*tt~///
(B.N. Dhoundiyal) (8.K< Dhaon)

Member (A) Vice~Chalrman



